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to provide for the salariJs,Eallowances,.etc., of Ministers
I .

@f the Government of the Naf{ional Capital Territory of

Delhi, 1

|

[Legislative Assembly of the

———— e

BE 1t enacted by tHe

National Capital Territoryj cF Delhi in the Forty-Fifth

5 as.follows: -

9 Short title and comméhecement .- (1) This Act may be

cad led the7Ministers of the &

Fovernment of the National

Capital Territory of Delhi
1994,

(lsalaries and Allowances) Net,

ol
(2) It shall comg fInto force on such date as the

Lt.Governor may, by notifiqa;ion in the Official Gazette,
; [t

appoint, - | )

2 Definitions.-< In ¢l

Act, unless the context
i

———— ,,_._‘




otherwise require
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(a) "Goyelr

1
the National Capitall

1iment"” means the Government of

iTerritory of Delhi;

(b) "Mefibe |- means a Member of the Legislative
i

Assembly, not bein

Ay

(c) "M

T "

under article 239hA

g

lister"

1 Minister;

means a Minister appointed

bf tlfe Constitution of India and

; ‘ |
includes thelchiéF Minister,
3. . - salary, Daily nllowance, etc., of Ministers.-
: | I :
(1) | Everf 1inister shall be esntitled to

receive a salary pdqr

day during the whﬁ%e
specified in sectidn

|
Assembly of the Natidnal Capital Territofy of Delhi

(salaries, Allowande

(2) | Ever:

|
a constituenc¥ all
/

under sub-section

respect to Member s
; |

(3) | Every !
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inbursemenﬁ of thd

facilitieslas admy

of Delhi (Salaried
J

i Sumptuary Al

shall be paid a s

|
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t
of Legislative ASJl
|
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mensem and dally allowance for each
of his term at such rates as are

:3(1) of the Members of Legislative

$, Pension, etc.) Act, 1994,

finister shall be entitled to receive

1
.ow%nce at the same rate as is specified
1| !
N

] of section 3 of the zaid Act with

of the Legielative Assembly.

inister shall bes entitled to re-

@dpenditure incurred on travelling
55iible under section 7 of ths Members
Lo

piibly of the Natlonal capital Teryd bory

» AHllowances, Pesnsion, etc.) Act, 1994,

wance o Ministers,- Tlyere

npfuary all veace to each Minmdistet at Ehe




Hef Minister * Rupees One thousang rer me

a8 such Tesldence j1g N0t provided op

his own accommodation, to every such

Minister there shall| be paid g compensatory allowance of
Tupees teap thousanpg
housge O the reng pa‘

liey théreoff

Exglanation sl

"residence" iLcludes

(a) Lree usg of 4 motor car,

' (b) the ge Yices of 4 chauffeur: and

(c) the pG;IOl for the car UPto a masimum of

three hundreg litreg Her mensem at the Government coat

=
D

"Xpenditure ip agard to the

Every Minister shall be entitleq to



maintenance an prop
|

Minister undef Sub-g
on petrol in exgess

therein) shall Le bo
|
Sl A Mini

in lleu of the motor

s2ction (1), above.
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F (4) A Miﬁi'

be paid a conveyance

mensem and 1n such a

/

free use of imotor cajp

Section (1),

T, Travelling and|

shall be entitled to |

FeSpect of journeys )i
discharge of hia of £

applicable to Group

Provided that

only one half of the
!

under this section 1A

in a free official tn

(2) A Minig

any journey in an aid

undertaking,

(3) Where,

to be performed by a

céion &1 P

——— i

other than any expenditure
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%lsion of the motor car provided to a
1f|the maximum quantity - wentioned

ng by the Government,

Iter may opt to use hig own motor car
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p?r to which he 1is entitled under sub-
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X who "uses hils own motor car, shall

lowance of rupees one thousand r=r

 pnd other facilities specified in sub-

cfse he ghall not be entitled to tha
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(| daily allowance,- (1) Every Minister

ﬂavelling and daily allowance in
]formed by him outside Delhi in the

.2l dutileg at the maximum rates
officers of the Government :

I
X
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A‘Minister shall ba entitled to draw
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travelling allowance adinissible to him

respect of journeys performed by him

ansport,
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ter may, in the public interest, perform

fa]
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aft owned by any public air transport

due to any official reason, the journey
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Minister shall be nn%itled to the relmbursement by

Government any dedhction made by the air transport

|

ol

|

‘ [
undertaking when refunding the fare on account of
o

Hassaga.

nigter who does not utjilize the free
I

transport pDUVidedibylthe alr transport undertaking betweep
the air booking ce?tre Ahd the alerpork. shall oiss be

entitled to be pald the actyal travelling expenses or road

-mileage as for Journey on duty by road, in respect of the

journey to and frdy the airport, *
' |

(5) A Mihister shall be entitled to an advance in
TesSpect of the jo rneys performed by him in the discharge

of his official dukiels outseide the bterritory of Delhi,

8. - Medical Fagqilitieg -~ A Minister ang the members of
: ! i

his family shajl Be eptitled to free of charge accommodation

in the hospitaﬂs maintained by the Government and also to

medical treatment in Ccordance with the Medical Attendance

Rules as amended ?om time to time, as applicable to Group

| 5
| o . )
A foicerf of thp highest grade of the Government ,

9, Telephone %ci;ities = Each Minister shall b= oentitlec

|
to two telephones aacA at the office and residence with sTD
. " ! 3
facilities in the Felephones At the office and one out of

two telephones at \the [residence and to full reimbursement

on telephone charg?s flor the office telephones and on Call

charges upto 50, 0Qp lggal oalls Per year (including charges
| ‘

on STD calis) covering both the telephiones at the residence,
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o Ministers not

No Minister in recelpl

Act shall be entitled

.or allowances in respp
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Assenbly except what !
under this_Act.

11. Notification r
be conclusive évidenc
or ceased to be a Min
Gazette and an¥ suclh |
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evidaence of the fact |

Minister on that date

12; Repeal - The M

Capital Territory of I

1993 and the Minister}

Territory of Delhi (sj

Order,
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the enforcement or t
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1994 shall cead
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~0 receive any sum by way of salary
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Speéifically provided for by and
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~ The date on which any person became,

Fster, shall be published in the official

otification shall be conclusive

hat he became, or ceased to be, a

£or the purposes of this Act.
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(As passed by the Legislative Assembly of the Naﬁional
Capital Territory of Delhi on the 25th August, 1994)

Bill No,18 of 1994

THE MINISTERS OF THE GOVERNMENT OF THE «;%j
NATIONAL CAPITAL TERRITORY OF DELHT '
(SALARIES aND ALLOWANCES)
BILL, 1994,
A

BILL

to provide for the salaries, allowances, etc., of Ministers
of the Government of the Natiopal Capital Territory of
Delhi.

BE it enacted by the Legislative Assembly of the
National Capital Territory of Delhi in the Fort =Fi1fth

Year of the Republic of India as follows: -

Ls Short title and commencement .- (1) This Act may be
called the Ministers of the Government of the National

Capital Territory of Delhi (Salaries and Allowances) Act,

1994,

(2) It shall come into force on such date as the
Lt.Governor may, by notification in the Official Gazette,

appoint.,

24 Definitions.- 1In this Act, unless the context



otherwise requires.=-

(a) "Government" means the Government of

the National Capital Territory of Delhi;

(b) "Member" means a Member of the Legislative

Assembly, not being a Minister;

L)

(c) "Minister" means a Minister appointed
under article 239AA of the Constitution of India and

includes the Chief Minister,
= Salary, Daily Allowance, etc., of Ministers.-

(1) Every Minister shall be entitled to
receive a salary per mensem and daily allowance for each
day during the whole of his term at such rates as are
specified in section 3(1) of the Members of Legislative
Assembly of the National Capital Territory of Delhi

(Ssalaries, Allowances, Pension, etc.) Act, 1994,

(2) Every Minister shall be entitled to rsceive
a constituency allowance at the same rate as is specified
under sub=section (2) of section 3 of the said Act with

respect to Members of the Legislative Assermbly.

(3) Every Minister shall bes entitled to re-
imbursement of the expenditure incurred cn travelling

facilities as admissible under section 7 of ths Members
of Legislative Assembly of the National Capital Territory

of Delhi (salaries, Allowances, Pension, etc.) Act,1954,

4, - Sumptuary Allowance to Ministers.- There

shall be paid a sumptuary allowance to each Minister at the



following rates, namely :=

(a) The Chief Minister : Rupees One thousand per mensenm.

(b) Every Other Minister: Rupees Five hundred per mensem,
Se Residence of Minister - Each Minister shall be

entitled to have a rent free furnished residence throughout
his term of office and for a period of fifteen days
immediately thereafter, and no charge shall fall on the
Minister perscnally in respect of the maintenance of such
residence, and so long as suchk residence is not preovided or
he opts to reside in his own acccmmodation, to every such
Minister there shall be paid a compensatory allowance of
rupees ten thousand per mensem or rateable value of his own
house or the rent paid by him, whichever is the least, in

lieu thereof,

Explanation = For the purpose of this section

"residence" includes the stafsf quarters and other buildings
appurtent thereto and the garden thereof and "maintenance"
in relation to a residence shall include paying local rates

and taxes and providing electricity and water charges to

the extent of rupees one thousand per mensem to each Minister.

6. Conveyance.- (1) Every Minister shall be entitled to —
(a) free use of a motor car;
(b) the services of a chauffeur; and
(c) the petrol for the car upto a maximum of

three hundred litres per mensem at the Government cost,

(2) The entire expenditure in regard to the
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maintenance and propulsion of the motor car provided to a
Minister under sub-section (1), (other than any expenditure
on petrol in excess of the maximum quantity mentioned

therein) shall be borne by the Government,

(3) A Minister may opt to use his own motor car
in lieu of the motor car to which he is entitled under sub~-

section (1), above,

(4) A Minister who uses his own motor car, shall
be paid a conveyance allowance of rupees one thousand par
mensem and in such a case he shall not be =2ntitled to the
free use of motor car and other facilities specified in sub-

section (1),

b7 Travelling and daily allowance.-(l1) Every Minister
shall be entitled to travelling and daily allowance in
respect of journesys performed by him outside Delhi in the
discharge of his official duties at the maximum rates

Aapplicable to Group 'A' officers of the Government:

Provided that a Minister shall be entitled to draw
only one half of the travelling allowance admissible to him
under this section in respect of journeys performed by him

in a free official transport.

(2) A Minister may, in the public interest, perform
any journey in an aircraft owned by any public air transport

undertaking,

(3) Where, due to any official reason, the journey

to be performed by a Minister by air is cancelled, the



ah

5

Minister shall be entitled to the reimbursement by
Government any deduction made by the air transport
undertaking when refunding the fare on account of

cancellation of air Passage.

(4) A Minister who does not utilize the free

transport provided by the air transport undertaking between

" the air booking centre and the airport, shall also be

entitled to be paid the actual travelling expenses or road
mileage as for journey on duty by road, in respect of the

journey to and from the airport. ¢

(5) A Minister shall be entitled to an advance in
Trespect of the journeys performed by him in the discharge

of his official duties outside the territory of Delhi,

8. Medical Facilities = A Minister and the members of
his family shall be entitled to free of charge accommodation
in the hospitals maintained by the Government and also to
medical treatment in accordance with the Medical Attendance
Rules as amended from time to time, as applicable to Group

'A' Officers of the highest grade of the Government .

9, Telephone Facilities = Each Minister shall be entitled
to two telephones each at the office and residence with STD
facilities in the telephones at the office and one out of
two telephones at the residence and to full reimbursement
on telephone charges for the office telephones and on call
charges upto 50,000 local calls per year (including charges

on SID calls) covering both the telephones at the residence,



10, Ministerg EEE ;ﬁsgrﬁyxgalagx;ﬁgg allowances as Member =

4% nd Wi

No Minister in receipt of a salary or allowance under this
Act shall be entitled to receive any sum by way of salary
LB~ IS

or allowances in,ﬂ_specgweé pgqjgﬁgbership of the Legislative

Assgembly except'ﬁﬁgglfgjégééggiégﬁly provided for by and
...D91sC

.........

under this Act,

11 Notification respecting appointment of a Minister to
be conclusive evidence = The date on which any person became,
or ceased to be a Minister, shall be published in the official
Gazette and any such notification shall be conclusive

evidence of the fact that he became, or ceased to be, a

Minister on that date for the purposes of this Act,

12, Repeal - The Ministers of the Government of National
Capital Territory of Delhi (Salaries and Allowances) Order,
1993 and the Ministers of the Government of National Capital
Territory of Delhi (Salaries and Allowances) (Amendment)
order, 1994 shall cease to have effect as from the date of
the enforcement of this Act.

‘ _——

This Bill has been passed by the Legislative Assembly

of the National Capital Territory of Delhi on the 25th August,

Delhi ( CHARTI LAL GOEL )
Speaker, Legislative Assembly of the
Dated the 30t%August, 1994, National Capital Territory of Delhi.

1994,

| reserve the Bill for
consideration of the President. .

W

( P.X.DAVE )
LT. GOVERNOR OF THE

Delhi NATIONAL CAPTITAL TERRITORY OF DELHI

Dated the 5 ,7 1994,

N
i T r—~



J assent to this DBl

Ch S

Shanker Dayal Sharma
PRESIDENT OF INDIA
Dated LSl ds
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-£.4./2224..- The folloving Act of Legislative Assembly received the
1 +f Tndia on 15t Ticcember, 1995 and is hereby publishe! for

TlE MINISTERS OF i »EQOA\H%?H OF
THY NATIONAL CAPITAL TERRITORY OF DELHI

] _ (SALARIES AND AL OWANCES) ACT, 1994
(Delhi Act o. 8 of 1995) _

.  Dated, 19th Decenber, 1995
As passed by the T egislative Assembly of the National Capital Territory of Delhi)
; g p Ty

AN,
ACT

to provide for the salaties and allowances, etc. of Ministers of the Government of the

National Capital Territory of Delhi.

Be it eriacted by the Legislative Assmebly of the National Capital Territory of Delhi in
the Forty-Fifth Year o the Republic of India as follows :—

1. Short title an.! commencement. — (1) This Act may be called the Ministere of the
Ooﬁﬂ;ﬁaﬁ of the National Capital Terriotry of Delhi (Salaries and Allowances) Act 1994,
(2) It shall come into force on such date as the Lt. Governor may, by notificaiton in
the Official Gazzi., appoint. .
2. Definitions.- In this Act, unless the context otherwise requires ;
(@) “Goverrimeit” means the Government of the National Capital Territory of Delhi;
(b) “Member” means a Member of the hnm@ammqn.\rmmazx , not vﬂ.b.m a Mini

(¢) “Ministe:” means a Minister appointed under article 23
of India ard includes the Chicf Minister.

ster;
9AA of the Constitution
3 , mmgu__uﬁc,. Allowance, etc., of ?:.:.mwna.|

(1) Every Minister shall be entitled to receive a sala
allowance for cach day during the whole of his term at

o . ] such rate as are specificd in
section 3(1) of the Members of Legislative Assembly

3(1) of of the National Capital Territory
of Delhi (Salarics, Allowances, Pension, etc.) Act, 1994,

Iy per mensem and am.w_%

: d to receive a constituency allowance at the same
- A e ] . . -
rate as is specificc under sub-section (2) of section 3 of the said-Act with respect to
Members of the 1 cgislative Assembly. .

()  Every Min'ster shall be eniitled to reimbursement of the expenditure incurred
on travelling facililies as admissible under section 7 of tl
Assembly of the National Capital Texs
etc.) Act, 1994,

1¢ Members of Legislative
itory of Dellhi (Saleries, Allowances, Pension,

7
]

T 1y £ tere. There shall Be paid a sumptuary aliowance to
L Mysster gt the £571

i
i
|
i
|
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(a) The Chief Minister.-Rupees One thousamd per En:m?.;,.

() Bvery off linister.-Rupees ¥ive handred per r 7o,

3

5 Residence of v nister, -Back M it shall be azww have arent mﬁ.mn :a% . ,n,_u
residence throughout his term of office and for a period A.Uﬂ fifteen amwm Eﬁ.ﬂﬂ%» mM
thereafter, and no charge shall fall on the Minister ﬁ.maonwcu.. in respect of the mainf m %
of such residence, and so long as such residence is not provided ot H.H».ovﬁ to mew e
his own accommodation, to every such Miuister there shall be vma. a ooEﬁaﬁumuM.Q
allowance of rupees ten thousand per mensem or rateable value of his own house or the
rent paid by him, whictiever is the least, in lieu thereof.

Explanation.-For the purpose of this section “residence” includes .an .mﬁmm n:wmn.mm
and other buildings appurtenant thereto and the garden thereof and u..E.Eﬁmmuow. in
telation to a residence shall include paying local rates and taxes and @Hoﬁaﬁm. &mo@ icity
and water charges to the extent of rupees one thousand per mensem to each Minister.

6. Conveyance —(1) Every Minister shall be n:.mnom 0-
(a) free use of a motor car;

(b) the services of a chauffeur; and

(c) the petrol for the car upto a maximum of three hndred litres per mensem af the
Govermnment cost. . :

(2) The entire expenditure in regard to the mainienance and propulsion 9,” the
ﬁ.SSH car provided to a Minister under sub-section (1), (other than any expenditure
onpetrol in excess of the maximumn quantity mentioned therein) shall be bome Ly the
Qo<mE..BoE.

@PEEEE:B&\ov:ozmn:roiuﬁoﬁgnw:_u..::: oﬂ. ﬁmﬁoﬁﬂowﬁﬂo;ﬁ&p
he is entifled under sub-section (1), above. \

\ ‘
(4) A Minister who uses his own motor car, shall bz paid a ooﬁ_ﬁwwboa.w:oémuon
of rupees one thousand per menser and in such a case he shall not be entitled to the
free use of motor car and other facilities specified in sub-section (1).

7. Travelling and daily allowance -(1) Every Minister mrmﬂ be au&wﬂm to Fe.dEsm
and daily allowance in Tespect of journeys performed by him outside Delhi in the discharge
of his official duties at the maximum rates applicable to Group ‘A’ officers of the
Government:

Provided m:mw a Minister shall be entitled to draw cnly one half of the :mzn:w,m
allowance addmissihle to him under this section in respect of journeys performed by him
in a free official transport.

(2) A Minicter may, in the public interest, perform any journey in an aircraft owned
by any public air transport undertaking.

Qv . 52.3%._o8mnwowmﬂa2%0?93.05:&C?,.Humamo_.ﬁoag.mz_ﬁon ,8\,
alr is cancelled, the Minister shall be entitled to the reimbursement 5 Govemment
any deduction made by the air transport undertaking when refunding the fare on
account of cancellation of air pas«age.

F 7
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(4) A Minister who does not utilize the free transport provided by the air transport

_ i'dertaking betwean the air booking centre and the airport, shall also be entitled to
i3 the wens " Cuvelling ‘expenses o road mileage 23 fo [+ ney on duty by« 7

1 vespect of thie Jouney w and for 1

tIUTLL

- (5 A Minister shall be.entitled to an advance in respect of the journeys performed
by him in the dischiarge of his official duties outside the territory of Delhi.

8. Medical Facilities.-A Minister and the members of his faniily shall be entitled to

free of charge accommodation in the hospitals maintained by the Govemnment and also to

medical treatment in accordance with the Medical Attendacne Rules as amended from time
to time, as applicable to Group ‘A" Officers of the higest grade of ths Government.

9. Telephone Facilities. -Each Minister shall be entitled to two telephones each at
the office and residence with STD facilities in the telphones at the office and one out of

two telephones at the residence and to full reimbursement on telephone charges for the’

office telephones and on call charges upto 50,000 local calls per year (inclnding charges
on STD calls) covering both the telephones at the residence.

10.. Ministers ot to draw salary and allowances as Member.-No Minister in receipt of
a salary or allowance under this Act shall be entitled to receive any sum by way of salary
or allowances in respect of his membership of the Legislative Assembly except what is
specifically provided for by and under this Act.

11, Notitification respecting appointment of a Minister to be conclusive evidence.—
The date on which any person became, or ccased to be a Ministe t, shall be published in
the official Gazette and any such notification shall be conclusive cvidence of the fact that
he became, or ceased to be, a Minister on that date for purposes to this Act.

12. Repeal.-The Ministers of the Government of National Capital Tmitory of Delhi
(Salaries and Allowances) Order, 1993 and the Ministers of the Government of National

Capital Territory of Delhi (Salaries and Allowances) (Amendment) Order, 1994 shall cease
to have effect as from the date of the enforceinent of this Act.
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